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ORDER 

-- 
'ble Shri-,.. • RRanqara4an, 

Heard Shri P.Krishna Reddy, learned counsel 

for the applicant and Shri V.Bhirnanna, Standing 

Counsel for the respondents. 

2. 	The applicant, along with R3 to R12 applied 

for the lost of Inspector of Works Or.111 in response 

to the Notification No.2/80, issued by the Railway 

Services Commission, Secunderabad. The Railway 

Services commission held selection and supplied 

the list of selected candidates to the South Central 

Railway. It is stated for the applicant that he 

is senior to R3 to R12 in the panel supplied by 

the Railway Services Commission to SbRly. On 

receipt of the panel, the candidates were offered 

appointment as Apprentice Inspector of 'Works and 

the first batch, as per the seniority in the panel 

position supplied by the Railway Services Commission, 

were sent for one year training in the Batch 

during September,1981. The second batch of selected 

candidates who were junior to the first batch as 

per the panel position supplied by the R2ilway 

Services Commission, were sent for training in 

December, 1981. 

3. 	The seniority list of Inspector of Works 

Gr.III in the scale of Rs.1400-2300 .(RSRP) as on 

31.1.1989 was issued on 7.3.1989, calling for 

representations from staff in connection with 

the position in seniority before 2.4.1989. The 
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applicant submitted his epreE.entatio4L stating that 

he under-went training in the earlier batch than the 

respondents 13 to V. 12 and he attended the final 

examination after training on 5.6.82, whereas, the 

respondents R3 to R12 had appeared for their examina-

tion after training at a later date. Hence, he 

claimed that he should rank senior to the respondents 

3 to 12. By letter dated 29.4.92, R1 1rejected 

the applicant's representation for seniorit stating 

that2  theapplicant, RI to R12belonged,to the same 

recrutment panel, and their seniority was determined 

on the basis of marks obtained by them at the end iF 

of the training, though they were subjected to the 

examination on different dates. Aggrideved by that, 

the applicant has filed this CA assailing the 

above order dated 29.4.92 and for a drection to 

Ri to revise his seniority1 R 	shing him 

above R3 to R12 in the seniority list of Inspector 

of Works Gr.III as on 31.1.89 in SCaly published on 

7.3.89. 

4. 	The applicant in this CA is àpointed in 

response to the notification Nc.2/80)by which 

notification applicants in CA 962/92 were also 

appointed as Inspector of1  Works Gr.III. in SCR1y. 

The applicants in CA'962/92 have also 'brayed for 

re-fixing 'their seniority above that of those who 

wer snf fnr frnin 4 nn nel 	n,41o11 41 +3n cr'r,v' 

batch. The contentions raised in that CA and the 

points that arose for consideration in1 that CA 13 are 

same as the contentions and points raised for 

consideration in this CA. In view of he above, we 

see no reason to differ from the directions given 

in that CA to the applicant in this OA'1 
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5. 	Accordinçly, this OA is also disposed of 

with the followjnc direct idn: 

The impujned order of R-1 bearjn No.p/E/ 

612/Iow/vol.Iv dated 29.4.1992 is set aside. The 

seaiority of the applicant herein has to be fixed on 

the basis of the principle laid down in the order 

in a; 62/92 dated 20.9.1Q95 	and accordingly, 

the seniority list as on 31.1.1989 in respect of 

Inspector of Works Gr.III inS.C.aailway which was 

published on 7.3.1989 has to berevised and if 

later seniority lists are published, they too have 

to be accorainfly revised. I 

6. 	The OA is ordered accprdinly. No costs.// 

(R.Rangarajan) 	 (V.Neeladri Rao) 
Memher(Adrnn.) 	 I 	Vice Chairman 

Dated 20th Sep., 1995. 
Dictated in the open court. 44 4 

-. fr 
mvl. 	 lputy Registrar ()cc 

To 

The Chief Personnel Officer, S.C.Rjy, 
Railnilayern, Secunderabad. 

The Chief Engineer, S.C.Rly, 
Railnilayarn, Secunderabad. 

7 3. One copy to ME.P.lrishna Reddy, Advocate, CAT.Hyd. 
One copy to Mr. V.Bhimrj, SC for Rlys, CAT.Hyd. 
One copy to Library, CAT.Hyd. 
One spare copy. 
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